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) : Date of Decisicon: 23.10

Girdhari Lal, Barwali Dhani, Uear Failway Stakion, Usnalpuca, F.O. Mzena Wala,

Jaipur.
i ... Applicant
Versus '
1. Union of India throagh  the Secretary to the Government of India,

Departnent of P s2te, Ministry of Communicacicn, Dak Bhawan, New Delhi

Do
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Chief Post Master General, Fajasthan Qircle, JqlfUL.
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znicr Superintendent of EM3, JF Diviaicn, JqllML._

ad Fecord OLficer, FM3, JF DJVlglun, Jaipar.

4, He
5. AHFD, F3 Branch, FM2, JP Division, Jaipur.

... Respondents
CORAM:
HOM'BLE ME. GOPAL FRISHMA, VICE CHATFMAN
HOﬁ'BLE MR.D.P.UHArMA, ADMIMNISTFATIVE MEMEER
For the Applicant A .ey Mr.P.N.Jati
For the Respondents '...Mr.M.Rafiq

PEF. HOMN"BELE ME.GOPAL TFISHNMA, VICE CHATPMAN

Applicant, Girvdhari Lal, haz €iled this application uw/z 19 of the

ic
Adminisirative Tribunals Acst, 1925, praying therein for grant of temporary
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gtatns in a aup—D post a2 also for regulavisation of hig ssrvices in term
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of th: schame introduced by the Department of Poskts vi

12.4.91.
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2. Wz have hzard the lzarnzd counssl for the partizs.
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2. The case of the apgplicant iz that he was appointsd as 3 Waterman w.e.

i

10.2.91 by an oral ordzr in the Failwa, Mail Officz, Jaipur Failway Stakion,
Jaipur, and zver since then he has bezn working as 2 Waterman till date. It
A that he iz qualifiszd for a Group=D posk. The applicant's contsnticon

(N ‘-.-

iz that tewporary skatwus has Lo ke conferred on oa casuzl labour who has

'..U

rendered contimons szrvice of one year and during thab vear he mast have been

engagzl for 240 Jdays at  least. ' Hc has also' plzadsd  for fll  time
-

juztification of a Waterman and that h's Auky may ez treated as for full time

Waterman 2inc: he has been attending hiz Auty from 22,00 hours to 4.00 hours.
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bally =ngaged to carry ont the work of Wakerman on ravt time
» hours in a day for ;ﬁich e was paid when he had actually
carried wut the work. It iz also stated thaL he was never an employes of the
respondents either on daily wages or on wegular kaziz but he waz mersly
wULllng on contractnal bazis. Tt iz alao stated that the ost of E.D.Waterman
for five houve per day wae sanchkioned for the SMO Jaipue FM2 hot vide C.0.Memo
HOEM/5-149/Ch.IT Aated 5.6.90 the posi of E.D.Waterman was abolished and only
an allowance has been sanctionzd.  An alleowance fov five hours a Az is being
dravn for the Head of Office since Septembeer, 1993 and the same iz being paid
to the person wie works az Waterman. The applicant has, admitoedly, not made
any representaticon to the concerned authority in regard to his grievance. He

is merely apprehending tevminatic

5. In the circumstances, we dispoas of thiz OA, at the stage of admizsion,
with a Jdirecticon to the applicant to maks: a representation rejarding his
grievance to the concsrnsed avithovity within 15 dayz of this order and if the

game is mads, it mey ke decided within two months of ite receipt through a
detailed speaking ovder. I the applicant iz agorieved by any decizion talien

on the representation, he shall be at likerty; te file a frash OA.

(O.P.SHERMA) o (GOPAL KRISHNWA)
ADMINISTRATIVE MEMBER VICE CHATRMAN
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